






this Context the Hon'ble Apex Court observed in 

the matter of Babu Bhai- Versus- State of Gujarat 

and others (Supra). Copy of the Judgment of the 

Hon'ble Apex Court passed in the said Case is 

annexed here to as ANNEXURE-R/11/A Series. 

The State machinery along with the applicants 

should be caution and not to interfere with the 

Criminal Case investigation by way of malafide 
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APA 
intention. The Hon'ble Apex Court observed in the 

Babu Bhaia Case at Para-29 as follows: 3.c..LL.M. 
EER PUR 

Fega.ho.31/2000 OF 0O 
29. In Manu Sharma Vs. State (NCT of Delhi) (2010) 

6 SCC 1, one of us (Hon'ble P. Sathasivam, J.) has SHA 

elaborately dealt with the requirement of fair investigation 

.. The criminal justice 

administration system in India places human rights and 

observing under:-as 

dignity for human life at a much higher pedestal. In our 

jurisprudence an accused is presumed to be innocent till 

proved guilty, the alleged accused is entitled to fairness and 

true investigation and fair trial and the prosecution is 

expected to play balanced role in the trial of a crime. The 

investigation should be judicious, fair, transparent and 

expeditious to ensure compliance with the basic rule of law. 

These are the fundamental canons of our criminal 

Jurisprudence and they are quite in conformity with the 
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to review the Police investigation and influence to the 
authorities of the State as well to the Criminal Court 

proceedings. Therefore, this O.A is not maintainable in 
the present circumstance. It is a settled Principle during 
the Course of investigation no Court and Tribunal Will 

pass any adverse order against the accused person 
(Respondent No: 11). If this Hon'ble Tribunal will pass 
any order/ orders in this Case it will be hit to the 

investigation as well as Criminal Court proceeding and 

particularly it leads for conviction before commencement 

of the Criminal Case trail. The Deponent will prove his 

TAR 
innocence before the competent criminal Court. There 

PANIG 
after the Competent Criminal Court will be decided thee K M 

issues as per the provision of Criminal law. Before SC., LL.M. 
BERHA1PUR 

egd.iio.31:2000 commencement of the Criminal Cases trail he 
(Respondent No: 11) is not willing to disclose the real 

facts before this Hon'ble Tribunal and this Hon'ble 
forum is not competent to decide the Criminal Cases, 
which has been registered against the lessee. 

a . It is a settled principle the accused 

Person (Respondent No: 11) will always give answer to 

the investigation agency or before the Competent 
Criminal Court, but not before this Hon'ble Tribunal. So, 
the Respondent No: 11 is not willing/ able to answer or 
defend to the O.A prior completion of the investigation 
by the Police or conclusion of the Criminal trial before 
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